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AN

ACT

firrther to amcnd the Deori Autouomous Council Act, 1995.

Whsrms it is expedient further to amend the kori Autonomout Hii,lm"
Council Aot, 1995, hereiuafter rcfened to as the principal AcL in the

mattncr hereinafrer appearing;

It is hereby enacted io the Seventy-fifth Year of tho Republic of
Indig as follows i
l. (l) This Act rnay bo calM the Deori Autonomous Council

(Amendmont) Act,2024.

(2) It shatl have &e like extent as the prineipl Acr

(3) It shall come into forco at once.

2. [n the principel AcL in section ?,

(i) in clausp (g), tlra words'"and 'Vilbgo Couneil Fund'" strall
be deleted;

(ii) in clause (l), tlre words "rhe Village Council of' shall be
doletod;

(iii) clause (r) and clars{s} shall bc d+letcd.

3. In &e principal Act, in section 3, in sub-section (l), in the thirtl
line, the words *of the Village Councils'o appearing in hetween the
words "ars&s'and *as may be" shsll be deleted.

4. In the principal Acq section 4, shall be omitted.

5. In the principal Act, in section 20, sub-section (5), shall be deleted.

6. In the principal Act, in section 23, in sub-sootion (l), in the sixth
line, for thc figurcs and punctuation marks *, lE, 19, 43 and
44 the figure and wsrds "lS and 19" shall be substituted.

7. In the principal Act, aftet ssction 30, "THE CHAPTIER V, Tfm
VILLAGE COUNCIL, SECTIONS 3I TO 42 AND CHAPTER'VI, 'POWERS AND FTJNCTIONS 

, 
OF THE VILLAOE

,:OUNCIL', sections 43 to 47 shall be omitted.

8. in tho principal ,A.c! in section 48,

: 
. (i) suilsaction (1) shall be delctqd and sub-sectioos (2) and (3)

" shalt be renumbered as sutr-section (l) and sub-scction (2)
rcspectively;

(ii) in sub-seatiou (2), so reuumbered, in the third line, the
q,ords'tho Villago Council Arsa of' and in the fifth lins,
the words'"the Villng+ Council and" shall k deleted

9. tn the principal Ac! in section 50,

(i) in sub-section (l), in the fourth and sixh line, for the word
"Village" the word *General" shatl be substituted;
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(ii) sub-section (2) shall be deleted and sub-section (3) and (a)
shall be renumbered as sub-sections (2)and (3) respcctively;

(iii) for sub-section (2! m renumbered, the following shall be
substitutpd, namely:-

"(2) Persons whose narncs are included in the electord roll
as per sub-section (1) abovc, shall be the electorate for the
election of meurbers of the GsnEral Council."

Ic. ln the principat Act, in section 52, in the third line. the wotds oand

tie Village Ccuncil" appmring in het$msn dle word* *Council"

and "\hall be" sh*ll be deleted.

I I. In ttrc principal Acq in soction 53, in the marginal heading the
rvonds "Villago Council or" md in the second line, the words
*either the Village Council or" appearing in bstween the words
'memb€r of'and'the Gc*sral" shdl be deloted.

12, In tho prinoipal Act, in section 54,

(i) is &B mtrgifral teadfu& &c words 'Yillago Counoil or*
shall bcdeteed;

(ii) in sub-seetion (l), in the ftrcr linc, for {hc wsrdp ocithe( to
the Villago Counsil or 'cppcaring in herwwn tho word*
*electcd' and '.drs Geaad* &c word 'to' shall bo
zubstitutcd;

(iii) in claum (e), in ft+ ttrird linq the urords and punctuatioa
mark "Villap C*uncil," appcaring in botwasr the $ods
"of thc" and *Goncrsl'shall bs dol@{

(iv) in clause (h)" in the proviso, in ths third line, for the words
"o membff, Presidsr* or Vice-Prcsident of the Viltage
Council c" appearing in betryoen the wods *hi* beingl'and
'b rncmbor,o shell bc dcleted.

13. In the princrpd Act, in *ection 57, in the first line, forthe words

"Vitlap Conncils rrd'snd in the &ird lirq for {re u.ords ahc
Vilhgs Councils and'shall bo dstM.

14. ln dro princip*l Ac.t" in soction 59,

(i) in sub-section (l), in $o provico, in dre first lirc, 6s words
and Functuation r*art "A$siffinl Diseiu Judgc, in cose of
member of Vilkge Council end" ind irr the four*r line, fsr
the words and punctuation rnark *in csso of m*mber of the
Goner*I Council," respectivety shell be deletsd;

(ii) in sub'sxtion (2), in clause (aI in th€ tbird lirs, *t* wordt
"tho Villago Cumcil or" snd in tha brffi line, the words
and punctuatian mark ', as lho cese msy be" shrll be
de.leted.

15" In the princip*l Act, in s*ction f0, in thc third lino, the tilords *to

dre Village Councils and" appanring in hltrveeil the words
*elostion" snd'\o thel shail be dsloted.

16. tn theprinoip*l Acq in swion6l,

(i) in tto mrrginal headlng, the wnrds "ar rd Villagp Council
Fund" ehall be deleftd;
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tii) for suh"wtioa (I), tln foltowing shall be sube&uted,
namoly:-

"(t) Ttlero sh{ll bG a fimd callcd the Genoral Council
Fund.";

(ii0 in euh*o*fiolt (2),

(a) in tho first lino, in the beginning for tho wotd
o'Each*, dro word *Tho" shell be, gubatihrM;

(b) in &e fifth tire, the words and punct*tiou merk *or

fro YiUagF Couwil, ar &o casc msy b+," shall be
dslBted;

(s) in the last line, ftr the words '"ite rucpectivc' &c
words *'tilis" $h*ll bo sub*tinrufu

(iv) thc suh.nctioil$ (3), {4), (5), (6}, fi}, (8}, (9}, (10), (tl) nnd
(12) dtill b6 del#dl

{v) sub.section (13} shall be renumbercd as sub.section (3) and
as $o rsnumbered in suFsection {3), in ths first line, the
words,'and the Vill*ge Council" oppe*ring in between ths
rvcrds 'oCouncil" and "shall be" shall be deletEd.

17. I* the principal Aet in section 62, in the fifth line, the words "and
Yillage Council" end in the tonth, twelfth" and sixtEcuth lines, the
rvords "and &e Village Councils" shall bo delaed.

IS. In the pri*cipl Act in section S3,

(0 in sub-seotion (l.t the wotds, "Thr Village Councils also
shrll prepar* its budget in the like rnanner and shell submir
*m same to $e Gensrol Council for consideration and
onward tansraission to the Government on or bsfore the lst
Ostobor of the cunent finarrcial year," shsll bo del*ed"

(;i) t'or sub-sectiou (2), the follorving shall be substitutcd,
namely:-

'{2) The Covenrment may within such time as may be
prescribed, ci0rer approv* the budget or nsturr it to tho
Ceneral Council, for reconsideration on ttre obss?rtions of
the Goverufients, if my. Thc Generel Council shall
th*reupon rosubmit the budget *long with its comments on
tho observatiou and if the npprovnl uf thc Covernme[t upon
such submission or rmshnission is not received fu tho
General Council, tho budget shall be deemed to have been
appwed by the Govoxlme$t".

(iit) in sub-sectisn (3), in th* second line, fbr the words "as well
. es the budget of the Village Council* are" appearing in

botwcen the wards "Counsilo' ffid t*sithsf' the word "is"
shnll be substitukd.

19. Itr the pri*cipa! Act, in section 64, in tho third line, &s urords 'or
t*:e Yilluge CounEils" appesring tn bstween the words "Council*
arrd "Bs the casB" shall be delstod.

20. lr r the principal Act, in sectian 6?, in the first line, in thr begixning;
tt ie nurnber and brackcts { I }" appearing before the word *'Subject''

a rrd th* sub*sections (?) and (3) shall be deleted.
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21. In the principal Act, in section 6E,

(i) in the marginat heading, for the rvords and punetuation
mark, oDissolution of Oeneral Council, Exrcutive Cou*cil,
and Village Council" the words "Disrolution of Gensral
Council and Executive Council'shall be substituted;

(ii) in *uhsection (l), in the ninth line, for the words and
punetuation m&rk {', the Executive Council artd ths Villagc
Council" *nd in the eleventh lhre, for the words and
punctuatio* filar* ", the Executive Council and the Villass
Councils", the *ords " and the Executive Council- shall be
substituted.

?2. In the principal Act, in secrion 69,

iD in clause {*}. in the first line, for tlre words and punctuation
filark ", Exocutive Coureil and the Vil]age Councils". thr
words -'end 

thc Bxecutive Council'shall be $ubstitutdl

(ii) in clause {b), in ttre first linq for the words and punctuation
fiiark ", Executive Council and the Village Councils", the
words "rnd the Executive C.ouncil" shall be $ub$tiru{ed.

?3. In the princip*rl Aet, ftrr sectioil 7?. ths following shall bE
substitutod, namely:-

*72. The Chief Executive Councilor and the Executive
Courrsilor$ of the General Council shall he deemd to be
public servant$ witfuin the meaning of section 21 of the
Indian Penal Code or suh.section (28) of section 2 of the
Bharariya Nyal.a Sanhita, 2023.".

24. tn the p,rincipal Acq in section ?3" inthe seord line, the words ard
punefiration mark *or 6c Yillage Council,'appmring in bctwem
tho nonrls'Council" and "as 8re case" shall be deletod"

25. In the principf,l Act, in rection 74, irt the srcond linc, fte words'our
the Village Council" appearing in betryeEn the wsrds "Council and
*or any membCIf slrall bc deletcd.

26. tn the principal Act, in sectiort 8Q tho punctuation mark and words
". 'l'he lntsrim Exccuiive Council shall, in addilion, Isok afur the
duties of the Villege Councils till the sarne rre canstitu&d uudcr
this Act" shall be deleted.

Crotrrl Acl
l(o 4t of lt66
Ccntrrl Att
Ntl.,{5 of 2013

GEETANJALI DAS SAIKIA,
Secretary to the Ciovernment of Assam'
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